
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

ATB1ffDERABAD 

0 • A. No . 419/9 3 
	 Date of Qx5er:3.5.1993 

BEThEEN: 

K.Jagadeshwar 	 .. Applicant. 

A N D 

1. The Post Master General, 
Hyderabad Regional, 
Hyderabad. 

The Senior Superintendent of Posts, 
Nisambad. 

Smt. N.Seeta, Wife of Late I-Ianmanth 
Rao, aged 33 years, Departmental 
Stamp Vendor, Nizarnbad H.O. 
Nizarrbad. 	 .. Respondents. 

Counsel for the Applicant 	 Mr.K.S.R.Anjaneyulu 

Counsel for the Respondents 	 Mr.N.R.Devraj 

CORAM: 

HON'BLE SEmI JUSTICE V.NEELADRI RAO : VICE-ChAIRMAN 

HON'S I.E SHRIf! T • TUIRrIJVEN GADAM : IVIEMB ER (j4j •) 

.2 



The applicant was selected to the post of 

Postman and ranked 9th antngst those who are in the list 

that was prepared on 6•1;1983 for Nizanad Division. 

A1t-ho-agh-w#te--e-eih the select list in OC cateOry have 
- 	 ;.. 	 t. 

already provided job; i.,e,. Postman. when the next vacancy 

had arisen, R3 was given the job on compassionate grounds. 

The contentionsof)  the applicant is that relaxation 	a  

was given to X R3 when she was appointed on compassionate 

grounds in 1988 as E.D.S.V. / and it is not open to -  the 

respondents to again relax when she was appointed as.  

S tr4"- 

The husband of R3 died when he was working as 

an Accountant in the Postab Department. As such R3 

had to be providejob on compassionate grounds in the 

departmental post but not in extra departmental post. 

Probably as vacancy was not intnediatly ava4la4ble in 

the departmental post she might have been given the 

extra departmental post as a stop gap arrangement. 

Hence the relaxationkwas  given in th4a4betP9st of 

E.D.S.V. cannot be hold to be a relaxation given for 

the first time in accordance with rules. Hence the 

relaxation which was given by providing her the extra 

departmental post is not a baror again giving fa-

relaxationier for providing job as Postwoman•  

It is stated for the respondents that the applicant 

will be given the job in the next available vacancy. Hence 

this O.A. is disposed of by giving a direction to the 

respondents to provide a job to the appiicant7uie post 
)j. 'vtQciç 

of postiman in Nizathbad Divisionz  No cosEs. 

Menthe?r(Mmn.) 

Date: 3rd May, 1993 

sd 
(Dictated in Open Court) 
- 

(V .NEZIADR mAO) 	j 
Vice-Chairman 

-i 
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TYPED BY 7 COMPARED BY 

CHECKED BY 	APPROVED BY 

IN THE CENTRAL ADMINISTPATWE TRIBtJNM 
HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE MR.JUSTICE V.NEELADPJ PAD 
VICE CHAIRMAN 

AND 

THE HON'BLE 
MEMBER(Aa4N) 

AND 

THE HON'BLE MR.T.CH1'a1JPSEKHp 
REDDY ; .MLNBE(JUJL) 

DATED: 	- -\-1993 

ORDER/fljr4Ej 

in 

O.A.No. 	 • : 

T•ANo 	 (W.p.No 	 ) 

Admjted and Interim directions 
a 	

issudd. 

	

a 	A11owd•  

	

a 	Disposed of with directions 

Disndrsed as Withdrawn. 
Dismised 

Disn#sed for default. 

OrdedecVRejected. 

No order as-to costs. 
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